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THE VICE-CHAIRMAN (SHRI AKBAR ALI

KHAN): You can continue
tom'rrow, Mr. Yajee.

3P.M.

MOTION RE -THE REPORT OF THE
REGISTRAR OF NEWSPAPERS
FOR INDIA

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Mr. Mani. You will have only 20
minutes because we have got a number of
speakers.

SHRI A. D. MANI (Madhya Pradesh) : As
the initiator of the motion, please make it
twenty-five.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : I would have given it to you

SHRI A. D. MANI: I know. I would like
others to take part in this discussion. Please
make it twenty-five.

SHRI NIREN GHOSH (West Bengal) : If
you want to take so mucn time . .

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : And the Minister will have to reply.
There are the amendments also.

SHRI A. D. MANI: Sir, [ beg to move:

"That the Annual Report (1962) of the
Registrar of Newspapers for India, laid on
the Table of the Rajya Sabha on the 7th
September, 1962, be taken into
consideration."

159 RS—5.
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I was informed that the Report for the year
1963 was almost ready and would have been
laid on the Table of the House by now or
would be laid in the next few days. If we had
had an opportunity of studying that Report, it
would have been more welcome than the
discussion of the Report for the year 1962.
However, as discussion on this motion is
being initialed, I should like to mention that
the Report draws attention again to the fact
that the leading newspapers of the chains
account for a substantial part of the circulation
of newspapers in India. It is a matter of great
concern to us that those big business houses
which run newspapers have strengthened their
rrsition, but there is no remedy under the law
excepting by way of an amendment of article
19 of the Constitution. This matter was
considered by us in the Press Commission and
we came to the conclusion that it was
dangerous to amend article 19 of the
Constitution to impose any form of
standardised ownership of newspapers. We
thought that the best way of helping the news-
papers to meet this competition was to
encourage the (trust form of ownership of
newspapers. Unfortunately, while this has
been the accepted policy of the Government
of India in the Ministry of Information and
Broadcasting, the Ministry of Finance took a
different view. Newspapers were gradually
being converted into trusts till last year when
the Income-tax Act withdrew the exemption
from income-tax to newspapers of trusts. |
believe that this has retarded the gradual
transformation of the big dailies into trusts
and I hope that the Minister of Information
and Broadcasting would use his influence
with the Minister of Finance to see that trust
newspapers get the exemption which they
ought to get and which they get under the
English law.

I would like to raise some fundamental
points regarding the office of the Press
Registrar. When [ was a member of the Press
Commission, I found that there was a serious
discrepancy in the matter of information,
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about the newspapers  published in the

various States. For example, we asked a
number of State Governments to produce
a list of newspapers and when  we
examined the Chief Secretaries of those
Governments, they were not in a position to
say whether they were newspapers in
existence or they had gone out. It was to
get accurate information about the
newspapers that we suggested the creation
of the office of the Press Registrar. I
must confess that I am astonished, 1 am
startled, at the manner in which this
office of the Press Registrar has
developed. Andthe Press Registrar today
has the power to determine the quantum of
newsprint which a newspaper should
consume. He has got the power to enter a
newspaper office at any time of the day and
night to check the circulation figures of the
newspapers. And the Estimates
Committee has recommended that the Press
Registrar should keep in close touch with the
Directorate of Advertising and Visual
Publicity.

Sir, the office of the Press Registrar has led
to a controversy in the foreign press and there
is an impression abroad that the press in India
is being regimented in the form of the office
of the Press Registrar. It is certainly a wrong
impression, and I know that the office of the
Press Registrar and the
Information and Broadcasting have been
trying to meet the reasonable demands of the
press. But on a point of principle, I would n t
like these extraordinary powers to be vested in
the Press Registrar. When some of the repre-
sentatives

SHR1I M. H. SAMUEL (Andhra Pradesh):
The extraordinary powers are meant for the
Press Registrar to pursue the activities that
have been mentioned in the law.

SHRI A. D. MANI: We did not recommend
these functions to him. The office of the Press
Registrar was crated as a result of the
recommenda-
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tions of the Press Commission. But we did
not have these functions in view when we
suggested .

SHRI ARJUN ARORA (Uttar Pradesh) :
You did not have the last word.

SHRI A. D. MANI: Naturally .

SHrl BHUPESH GUPTA (West Bengal):
What functions did you have
in view?

THE VICE-CHAIRMAN (S1IRT AKBAR ALI
KHAN) : You address me, Mr. Mani. If you go
on exchanging words

SHRI A. D. MANI: The idea of the Press
Commission was that the Press Registrar
should collect statistical information about the
newspapers, should verify the registers of the
newspapers and maintain a record of
newspapers in existence. As a whole-time
newspaperman in this country, I have come to
feel that there should be an amendment of the
Constitution making the Press Registrar and
his office responsible only to the President like
the Attorney-General or the Auditor-General. |
do not want these immense powers of
verification, of right of entry into newspaper
offices and of determining the newsprint, to be
in the hands of any Government. I know that
Dr. Gopala Reddi will use all his powers
wisely. But we do not know what kind of
Government will be in existence ten years
hence. We would like, therefore, that the
office of the Press

[THE DEPUTY CHAIRMAN in the Chair]

SHRI ARJUN ARORA: For many years to
come, the same type of Government will
continue and you will continue in the
Opposition.

SHRI A. D. MANI: But then we are
thinking in terms of 2000 A.D.

SHri BHUPESH GUPTA: Provided you
give him your surplus votes.

Surt M. H. SAMUEL: Mr.
forgive me

Mani will
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SHRIA. D. MANI: I am not yielding.

SHRI M. H. SAMUEL: If he does not go
into the figures to check
up

SHRI A. D. MANI: I am not yielding,
Madam, the right of a person to continue his
speech .because my time is limited. I am not
yielding to interruption. I know. As an aid
parliamentarian, I know how to deal with
people.

KuMARI SHANTA VASISHT (Delhi): You
interrupt other people and now you should
stand the interruptions yourself.

SHRI A. D. MANI: I am not yielding to you
either » * * *

AN HoN.
interrupt?

MEMBER: Why do you

KumMARI SHANTA VASISHT: You always
interrupt and waste our time.

SHRI A. D. MANI:
Chairman. I would like .

SHRI A. M. TARIQ (Jamrnu and Kashmir):
When he is pleading for the freedom of the
press, he must give us also some freedom to
interrupt him.

Madam, Deputy

SHRI A. D. MANI: I will give you that
freedom but I want half an hour.

THE DEPUTY CHAIRMAN: If everyone
goes on interrupting, I do not think many will
get the chance to speak. Mr. Mani,
please finish
within your time-limit.

SHRI A. D. MANI: My suggestion is that
there should be an amendment of the
Constitution to make the Press Registrar an
officer working under the President.

* * *

»

! The third suggestion that I would like to
make is this. The only way in which we can
meet this big mono-

"#¢Expunged as ordered by the Chair.
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poly competition is to create a newspaper
finance corporation contributed by public
funds. I would suggest that a percentage of
the profits of the Reserve Bank of India
should be made available to this newspaper
finance corporation which should consist of .

SHRI BHUPESH GUPTA: Who should get
the loan?

SHRI A. D. MANI: ... a nominee of the
Chief Justice of India, the President of the
Institute .of Chartered Accountants and an
officer of the Reserve Bank. They should
examine the applications of all the
newspapers started by co-operative societies,
by trusts and by individuals who want to
represent their paints of view, which are not
being represented now. We even considered
the suggestion in the Press Council but could
not come to any conclusion. The only way to
meet the competition of the big press is in this
fashion. Now, I hope that Government would
give some attention to this matter.

Madam, the Report will show that the
circulation of newspapers is very evenly
divided between newspapers published in the
English language and the newspapers
published in the Hindi language. They are
almost running equal. It means that after
1965, this country will have to be considered
as a bilingual country. We cannot think in
terms of dropping out the English language
altogether in 1965 because the only vehicle
for the communication of ideas

SHRIM. H. SAMUEL: 1975.

SHRI A. D. MANI: In 1965 when the
official language comes into force. And I do
hope that in 1965 there would be no
discrimination between the English language
press and the provincial language press in
favour oi the Hindi language press. AH news-
papers should be treated on a footing of
equality in respect of distributior
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of advertisements. 1 would like lhe

Minister .

SHRI ARJUN ARORA: The rates should
also be equal. The English papers are getting
a major share of the advertisements at the
expense of the Government.

SHRI A. D. MANI: The rates should be
rationalised. I do not like the word .

SHRI ARJUN ARORA: They should be
made equal, language papers and English
papers.

SHRI A. D. MANI: They should be
rationalised because the word 'rationalisation’'
means dictation based upon many other
factors. The bulk of the advertisements should
not go to one language press but should be
spread among the English language press, the
provincial language press and the Indian
language press. (Inttrruptions.) T do hope that
Government will give attention to this aspect
of the matter.

Madam, the Press Registrar has referred in
his Report to newspaper rotary presses in the
country. It is -unfortunate that while we have
been having very prosperous expansion of
steel plants, we are not in a position to make
our own printing equipment. Our printing
equipment excepting for sylinder machines,
which are manufactured by Kirloskar
Brothers, and some other industries near about
Delhi, have got to be imported from abroad.

SHRI ARJUN ARORA: Can you
manufacture printing machines without steel?
Do you know some trick?

SHRIA. D. MANI: I am only saying that the
steel plants have come into operation, that we
should utilise the technique of the steel plants
and the engineering ingenuity which exists in
the country for the manufacture of printing
machines in India, and I want this matter to be
considered by a study team, considered not
only by the government of India—by the con-
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cerned Ministries—but also by ah those
connected with the management of papers,
particularly the printing line.

Further I would suggest that Government
might go into the question of script reform, of
what you call mechanical composition of press
types. For example, if Hindi is to be put in
mechanical type, they say that there should be
some kind of script reform. in order to
facilitate easy and more speedy composition
of the Hindi language. I want these matters
also to be considered.

Madam, I would like to ask the Minister for
Information and Broadcasting what the
position of the Press Registrar i in regard to
the State of Kashmir. There was a question
here asked by my good friend, Mr. Tariq,
some time ago. It was Starred Question, No.
262, to which the Minister replied: —

"All licences for newsprint are issued to
newspapers subject to the condition that the
newsprint acquired against the licences
should be utilised for the purpose for which
the newsprint quota has been given. With
every application far newsprint for a further
period the newspapers are required to
furnish particulars of consumption. The
newsprint quota is so determined—'this is
important—"on 'the basis of the data
regarding circulation, etc. obtained from the
Government of Jammu and Kashmir".

In the case of other newspapers in India, the
newspapers send their own returns and their
quota is determined on the basis of the
statements made by the newspapers. But in
the case of Kashmir a different method has
been followed; the Government has been
recognised as the agent for giving information
about newspapers. This is wholly wrong. To
no Government, whatever the Government
may be, would I give that power; I would not
give that power to the Government of India, to
give on account of
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what my circulation is. The circulation should
be stated by the newspaper concerned. And in
the case of Kashmir, in view of the fact that
the politics of the State are passing through a
controversial stage, it is necessary that the
Press Registrar's jurisdiction should extend to
Kashmir. I should like to ask the Minister fox
Information and Broadcasting whether it is so.

Madam, I would like also to raise the
question of the price-page schedule to which I
made a reference in my intervention on the
Finance Bill. When the Press Commission
discussed this matter, we thought that this was
the only safeguard for the small provincial and
regional * newspapers. The Members of the
Press Commission at that lime were Dr. Zakir
Husain, who is not in a position to speak today
as the Chairman of the Rajya Sabba; Mr. T. N.
Singh, who is a Member of the Planning
Commission; Dr. V. K. R. V. Rao, who is also
a Member of the Planning Commission; but
there are two journalists available to speak
about the price-page schedule, and they are my
old veteran friends, Mr. Chalapathi Rau, the
foremost journalist in this country, and Mr. A.
R. Bhatt, President of the Indian Language
Newspapers Association.

SHRI ARJUN ARORA: And what about the
third journalist?

SHRT A. D. MANI: The third journalist
ceased to be a journalist. He has become a
friend of Mr. Arora, and that completely
washed out journalism from him, on that
account. (.Interruptions.)

Madam, we thought that price-page
schedule was the only way in which we could
protect the small newspaper. Price-page
schedule has been struck dr>wn by the
Supreme Court as unconstitutional, but
surprisingly, the report of the Press Registrar
itself mentions somewhere that there is some
rough price-page classification; although the
price-page schedule is
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not in existence, there is some rough price-
page classification. The idea of price-page
schedule arose because a small newspaper
cannot afford to spend on 12 pages a day and
sell it at a low price, or even 8 pages a day and
sell it at a low price. It has got to charge a
fairly economic price for its product when a
big newspaper, with financial interests and
resources * behind it, is in a position to enter
into competition with it.

Now, a good deal of controversy has been
raised about the price-page schedule, and my
views, such as they were and as stated by me
in the Finance Bill debate, have been replied
to by the "Patriot", which does not follow the
price-page schedule. Since it is a critic of the
pricerpage schedule, it is relevant that we
should examine its arguments here. Madam,
as a journalist of about thirty years' standing I
may say that I have never indulged in
personal controversies. 1 think personal
controversies degrade public debate and
offend the dignity of public discussion.

AN HON. MEMBER: Very well.

SHri SHEEL BHADRA YAIJEE: You are a
bourgeois journalist.

SHRI A. D. MANI: Yes, yes, I have been a
journalist more than you have ever really
been.

Now the 'Patriot" unfortunately has
indulged in personal abuse on the position I
had taken up. (Interruptions.) Personal abuse
does not hurt anybody; it only lowers the
per*""-. who indulges in the abuse . ,

AN HoN. MEMBER: Definitely.

SHRI A. D. MANI: And I do no' want to
deal with the matter on the personal basis. My
objection to th» allocation of a quota for
25,000 copies, of the new 'Patriot" was based
on two grounds: one, on the nature of the
capital structure of the 'Patriot"* and the
second one on the questi(jn ol the price-page
schedule. These were
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the arguments. Now, the "Patriot" says that
Mr. Mani is interested in the balance-sheets.
But unfortunately it was the "Patriot" which
started the balance-sheet business. It started
talking about the jute press. What does a jute
press mean? It means, you mean to say that
the jute kings run it. If one paper says that
some newspapers are run by big business
houses, is it not open for us here to say, "Who
runs you? Who contributes your capital?" "his
question is asked because the "PaUiot" asked
the same question about other papers.

Further, in the Press Commission we had an
income-tax officer accompanying us right
through the tour. He was recruited from the
Central Board of Revenue. He taught us what
to do with this price structure. I mean, we
went about examining the capital structure of
all  newspapers. We examined  Shri
Ramkrishna Dalmia; we examined Shri G. D.
Birla; we examined all other big newspaper-
own-erg in this country.

Suri  BHUPESH GUPTA: And you
examined Shri Dalmia also.

SHRI A. D. MANI: Now, why should I raise
this question of capital structure? Ownership,|
as the Royal Commission on the Press in the
U.K. has pointed out, has got a great effect on|
the presentation of news and views. As the
"Patriot" tries to be, claims to be a socialist]
paper, and it is recognised by my good friend,|
the Minister of Information and Broadcasting
as a new venture in journalism, as a paper for
the common man, I may be justified in asking
who is the common man behind this paper. I
it the shoe-shine boy in Connaught Place? Is if]
the scavenger of the Delhi Municipal
Corporation who is behind this socialist]
paper? Is it the ordinary people in the country,
who are behind it? I make this charge because
it has happened in England that Big Business|
has got many ways oi manifesting itsaif. I
may manifest itself in the regular way, in thej
way of the "Times
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of India", in the way of the "Indian Express".
It may also express itself in a covert way, in
the way of the "Patriot". We know who is
behind the "Times of India". It is Mr. Shanti
Prasad Jain; we know who is behind the
"Indian Express"; it is Mr. Ram-nath Goenka.
But who is behind the "Patriot"? The other
day my good friend, Mr. Frank Moraes,
mentioned that there is one Dr. Banerjee, who
has contributed Rs. 2 lakhs to the "Patriot".
Who is this Dr. Banerjee?

AN HoN. MEMBER: He is a benctm-dar.

SHRI A. D. MANI: When was he a
socialist? When was the sttdh ceremony
performed? When did he become the new
"Patriot"? I would like to ask these questions..

SHRI ARJUN ARORA: Madam, on a point
of order, is it proper for the hon. Member to
attack one Mr. Banerjee personally in spite of
the fact that he is not present in the House and
he cannot be present in the House? It is a
common practice that we do not attack people
who are not in the House. I do not know who
Mr. Banerjee is but I do feel that the hon.
Member is contravening the rules of the
House.

SHRI A. D. MANI: Madam, I am very
conscious of the rules of this House. I have
stated not a word about Dr. Banerjee. It is yet
to be held unparliamentary if one question is
asked: Who is Dr. Banerjee? I am asking this
question: Who is Dr. Banerjee? We know Mr.
S. P. Jain. We know Mr. G. D. Birla. We
know all these. We know Mr. Ramnath
Goenka.

SHRI ARJUN ARORA: He is obviously not
rich enough to be known to Mr. A. D. Mani.

SHRI A. D. MANI; But he is rich enough to
contribute Rs. 2 lakhs to the paper. Madam, |
ask this question because of the very approach
of the Press Commission about the capital
structure at “newspapers. It wanted
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only sucn newspapers to oome into existence
which have diffused power of ownership. I
stand for trust type of newspapers. We are all
signatories to those recommendations.
Madam, I raised this question because I am
sorry the Minister of Information failed to ask
for details ab™ut the capital structure of this
newspaper. His own report makes a mention
about this capital structure. Why do you not
ask this question? Suppose somebody c”rnes
and starts a chain of newspapers, would not
the Minister ask: "Who is behind you?" My
charge is: Big Business wants to utilise social-
ism as a means of getting licences, and this
venture is as much identified with Big
Business as the other newspapers. The
"Patriot" has not published a list of its
shareholders. I would like to see whether in its
articles of association the "Patriot" has got
anybody to work on behalf of its shareholders.
Mr. Banerjee is as much a henchman of Big
Business as the Editors of the "Hindustan
Times" and the "Indian Express." That is my
contention. Madam. 1 do not want to go
further into the matter.

I would like to say about the one charge.
The charge made here was that black-market
capital was being ploughed into the "Patriot."
The "Patriot" has not denied the charge. I
would not like to say that it has accepted the
charge. It only says it is not concerned with
its shareholders and that it is only concerned
with its edilorjal independence.

Madam, there is one more point about the
price-page schedule. We are not bothered
about the killing of small newspapers. I have
been in touch with officials to find out
whether the "Patriot" has affected the small
regional newspapers, and I ;m glad to inform
the House that the "Patriot", a Government-
backed newspaper which indulges in
tendentious reports about Parliamentary
proceedings and in- unfair presentation of
news, has not been accepted by the people.
People have not liked the paper. Therefore,
there is no danger .
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SHRI BHUPESH GUPTA: Being an
independent journalist, as he claims to be, Mr.
Mani is not saying anything against the Big
Business press.

SHRI A. D. MANI: I say that the Big
Business press can be countered only by a
newspaper finance corporation. I want public
assistance, I want assistance without strings.
This has been my main recommendation. This
was my stand before the Press Commission.

Madam, I have only one request to make to
the hon. Minister because I am an unstinted
believer in the price-page schedule. I was a
signatory to that recommendation. It is not a
question of voting the press to the people,
which is the only way of protecting this small
industry, but when the time for the expiry of
the newsprint quota comes, please judge the
performance of this press, whether it is an
independent paper, whether it is a fair paper,
whether it has presented the news accurately
without slanting and who the people are who
are supporting it. If they are satisfied that
these conditions are fulfilled, please ask the
newspaper to become a member of a co-
operative society. And help papers owned by ,
co-operative society.

THE MINISTER oF INFORMATION AND
BROADCASTING (DRr. B. GOPALA REDDI) :
Suppose it is a co-operative paper and
indulges in anti-national activities. It is a co-
operative venture but it indulges in anti-
national activities.

SHRI A. D. MANI: To deal with such
papers you have got the Defence of India
Rules.

SHRI M. H. SAMUEL: It is a matter of
opinion whether it is anti-national.

SHRI A. D. MANI: Suppression of news
may be anti-people. It is another way of
looking at it. In any case I do hope that the
Government, while it may not bring forward a
price-page schedule, would at 4east
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support toe spirit of the price-page
schedule. With these words I move:

The question was proposed.
SHRINIREN GHOSH: Madam, I move:

1. "That at the end of the motion,
the following be added, namely: —

'and having considered the same, this
House is of opinion that it is regrettable
that Government have failed to ensure
the freedom of the editors of newspapers
and working journalists to write and
report obje tively."

2. "That at the end of the motion,
the following be added, namely: —

'and having considered the same, this
House is of opinion that immediate steps
should be taken by Government +o break
the monopoly of press ownership which
has resulted in regimentation cf the press
and tendentious onesided reporting, thus
nullifying freed n of the press and under-
mining the system of parliamentary
democracy."

SHrR1 K. V. RAGHUNATHA REDDY:
Madam, I move:

"3. That at the end of the motion, the
fallowing be added, namely: —

'and having considered the same, this
House is of opinion that Government
should take necessary steps to put a stop
to the monopolistic tendencies growing
in the Indian Press."

The Questions were proposed.

SHRI NIREN GHOSH: Madam Deputy
Chairman, it is admitted on all hands that
there is almost a fantastic concentration of
newspaper industry in a certain few hands.
Out of 19 chains, almost three chains control
the circulation of more than 15 lakhs. This is
kjiown to everybody and is admitted on all
hands. Only the other day
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the Prime M.nister referred to this evil
phenomenon,—that it corrupts the society and
what not. In strong terms he referred to it. So,
what is happening in our country and what is
the most dangerous feature in this is this. It is
not that a certain Big Business in the
newspaper industry has developed but it is
this Big Business, this corporate sector which
has come to control it and whi h has come to
dominate the newspaper industry as a whole.

SHRI LOKANATH MISRA (Orissa): What
is the circulation of "Swadhi-nata," the
Communist paper?

SHrR1 NIREN GHOSH:
thousand.

Twelve

Madam, this powerful mass media is now
being controlled by a few hands. It has now
come to such a pass that it is now a
regimented press. If three or nineteen persons
can dictate what the people of India will read,
what the people of India will know and how
they will form their opinion, then these
nineteen persons are dictating. What else is it
if it is not regimentation of ideas? That is the
position we have come to.

Things have come to such a pass that the
"Hindustan Times," owned by Birlas, some
few months back, ran a campaign to pull
down Mr. Nehru and remove him. Obviously,
the House ought to remember that Big
Business, who control the newspaper industry,
are closely linked with foreign imperialist
interests, financially, economically. And
obviously, inference can be drawn that the
"Hindustan Times" ran this campaign to
remove Mr. Nehru under foreign inspiration.
It seems as if they think that they are the
masters and if any leader does not implicitly
obey their dictates, his idol must be brought
down from its pedestal. That is how they
behave. Now, the question arises: Why have
no steps so far been taken to break this
monopoly? That is the pertinent question.
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Madam, Mr. Mani referred to the price-
page schedule. The Supreme Court has
nullified it. But the Government should have
found its way by this time by amending the
Constitution or by any other process so that
this could be implemented and enforced. But
it has not been done so far. Therefore, this
question arises. Obviously a democracy
cannot flourish or grow wunder these
conditions when this powerful mass media is
in their hands. At any time with the help uf
this powerful mass media they can vitiate the
whole atmosphere. They can try to mould the
conscience of the people in an anti-national
way, in an anti-people way and subvert
democracy. They control it. They control the
levers of economy, they control the levers of
finances. They control the levers of bank
capital, and they control the powerful media
as well. They are all powerful in India.

So the question arises why the Government
has not done anything so far to break this
monopoly. Is it because that the Government
is more or less under the thumb of Big Bupi-
ness? This question pertinently arises. The
Government has to allay the suspicion in the
public mind that the Government does not
'want to take any steps that may hurt the Big
Business in any way and that is why these are
not implemented. Otherwise, why public
trusts are not formed and made to run
newspapers? That is a pertinent question as to
when everybody, even the Prime Minister,
many a time refers to this evil phenomenon,
not a single practical step is taken to curb or
break this monopoly. This is a dangerous
sinister phenomenon in our national life. So
the Government has to answer this question,
whether they serve the Big Business or
whether they are under the thumb of Big
Business and that is why they do not take this
step. That is the question which they have to
answer.

DiwAN CHAMAN LALL (Punjab): What
steps do you suggest?

SHRI NIREN GHOSH: They should enact
laws so that newspapers should
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only be run by public trusts and it
should be ensured that no Big Busi
ness interest can dominate that press.
It is easy to do. Take the P.T.I. Time
and again the employees of the P.T.L
raised the question that it should be
turned into a publi? corporation. It
is still not done. It is the most im
portant single news agency and they
have also demanded that they should
be represented on the Bo- Direc-
tors. Itis almost ; . e news
agency which g'.ves news to all the papers, so
it is very relevant. Even in England—as in
most other countries— the B.B.C. is a public
corporation and so why should not the P.T.I,
be made a public corporation and the
employees found a place on the Board of
Directors?  But this is not done.

Another thing is, it is time and again said
that the newspaper editors are not free agents,
that the working journalists are not free
agents, that they cannot report or write
according to their convictions. Anybody can
see the daily newspapers and see how they
give tendentious, one-sided, subjective news
and not objective reports of the news.

SHRI LOKANATH MISRA: Do they
doitin the "New  Age"?
(Interruptions)

SHRI NIREN GHOSH: We definitely
concede that it is a political paper but even
there we display all the national news or
whatever we come across . . . (Interruptions).
So I say there is generally no objective
reporting and you find one-sided reporting
and a tendentious, particular intent or a
particular slant is given to the reports in the
papers. Mr. Vivekananda Mukerji was the
most renowned editor in West Bengal. He
built up "Jugantar." Twentyfive years of
service he gave to it and he was sacked
because there were certain differences with
the owners regarding how editorials are to be
written or how to give this news or that. Even
when he was appointed as the dhief Editor by
"Basumati"
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SHRI LOKANATH MISRA: Chief or
cheap?

SHRI NIREN GHOSH: Chief Editor. After
he was sacked by "Jugantar", pressure was
brought to bear so that he might not be
employed. The working journalists have time
and again said «.bout various news: 'If we
write this in our paper, the next day our
services will be cut.' That is how the working
journalists feel. If you ask them, 'Why this
important news is not given in your paper?',
they say, 'It cannot be given because the press
magnates do not want it and if we give, our
services will be terminated the next dav' That
happens even if it is a matter of prime
importance. That is how things are happening
in regard to the newspaper industry. If you are
really serious and if you wish that our system
of parliamentary democracy should be
continued, then I would request the Minister
to at least do this. Let the newspaper industry
be run by public trusts and let the P.T.I, be
turned into a public corporation.

One quarrel with the Press Registrar is that
he does not fully utilise his power. It is
known that the big newspapers give a certain
number of circulation and on that basis they
get import licences for newsprint but ther, is
black-marketing of newsprint worth lakhs and
lakhs. It is for the Press Registrar to verify
and check it and stop the black-marketing.
My grievance is that the Press Registrar is not
doing this; and for what reasons? By whom
the strings are pulled, I do not know, but it is

for the Minister to see that it is properly
done. Several instances have come to the
notice of even the Parliament. So my

final submission is that the Government will
have to answer to the Parliament and the public
whether they want parliamentary democracy to
be safeguarded, national interests to be
safeguarded; and if they want it, in order to
do that, whether they will really take steps
to break this press monopoly to see that
objective, all-sided reporting is done and the
editors and the work-
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ing journalists can  work and report freely

and objectively.

THE DEPUTY CHAIRMAN: There are 12
Members who would like to speak on this
motion. Therefore time must be restricted. If
each could keep to 6 or 7 minutes, we could
give a chance to everyone. Mr. Dixit.

SHRI UMASHANKAR DIKSHIT (Uttar
Pradesh): Madiam Deputy Chairman, there are
certain very important issues involved in this
question that has been raised today. During the
last few years, I have had the opportunity of
close observation of the manner in which the
press in India has been functioning and the
policies of the Government have had their
impact on the press. I sometimes get a feeling
that there is inadequacy of perspective, of
policy, of well-laid principles in the actions of
Government. It is not really the Ministry of I
and B alone that go to make up the total of the
policy. So far as the newspapers are. concerned,
there is the Ministry of Commerce and
Industry, there is the Ministry of Finance, there
are other policy-making Ministries but the fact
remains that there is no well-known, clear-cut
policy according to which newspapers . can
expect fair and proper treatment and object
when fair and proper treatment is not given.

The Government of India, in my opinion,
tried to acquire a proper policy for themselves
by appointing the Press Commission. I do not
say that all the recommendations of the Press
Commission are in the natur* of something
saoro-sanct but I do believe and I can say
without fear of contradiction that the Press
Commission produced a very monumental
document. They produced remedies for most
of the problems from which the press in India-
has been suffering. And out of the
recommendations of the Press Commission, a
policy in my opinion did take shape. I do not
know for certain, but newspaper reports of that
time showed paper reports of that time
showed
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that the Government of India accepted the
recommendations of the Press Commission, I
am open to correction if that ij not so.
Unfortunately, the implementation of the
recommendations of the Press Commission has
not been in any measure satisfactory or
adequate. It is possible that in the process
of subsequent experience  of the newspapers
in India, the Ministry of Information and
Broadcasting, or the Government of India as a
whole, have come to the conclusion that the
recommendations cf the Press Com-
mission do not bear scrutiny or can not really
be supported or implemented. In that case,
my suggestion would be that they should re-
examine the matter again and another com-
mission or committee or a body of
responsible persons who can be trusted on
matters of public policy and who have

experience, unbiassed experience of
newspapers and their functioning, may be
entrusted  with this task of re-examining

the whole issue. If it is not so, and if the
Government of India still feel that the re-
commendations of the Press Commission are
justifiable, that they are im-plementable and
correct, then I think the only proper course for
the Government is to take up those  recom-
mendations one by one, examine them and try
to implement them honestly and vigorously.

There are some four or five  important
recommendations in the Report of the
Press Commission. One was that the
distribuion of advertisement should be on a
rational, reasonable and fair basis. There

was also the recommendation for the
telescopic rates of advertisement. Then
there was the recommendation  regarding

the supply of newsprint and the manufacture
of adequate newsprint in India and its supply.
Then there was the her recommendation about
the institution ofthe Press Council. Of
course, there was also the recommendation to
which Mr. A. D. Mani made a reference,
namely the recommendation for a price-page
schedule. All these are important matters
and it is necessary for the Government to take
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its own decisions seriously. I personally
believe that if these recommendations are
adhered to and implemented, most, of the
problems with which the press in India is at
present handicapped, would be solved satis-
factorily.

Take for instance, the case of the price-page
It is true that the Supreme Court
rejected the principle. Personally I am of the

schedule.

opinion that the case was not fully and ade-
quately pursued before the Supreme court.
Individual parties
the case took

did the Government representative.
felt and still feel that the price-page schedule
has a very
about the restraint on individual freedom to
carry on a profession, or that of discrimination,
does not really hold water.
there i no
newsprint problem
schedule, then in my opinion, it is necessary for
the Government,
responsibility, to come to Parliament and ask
for an amendment of
SO many
change in the Constitution and I have no doubt
that
importance, namely, the press, Parliament will
certainly agree to any rea-sonahle amendment.

who were interested in
greater care than,' I am afraid,
I then

strong case.  This contention

Butin any case, if
way of solving the
than having this price-page

other

in realisation of their
the Constitution. On
matters Parliament has agreed to a

matter of such

in a supreme

Now, about the recent order issued by the
Government the effect of which is to make
newspapers remove their magazine sections,
that is to say, the additional four pages or so
issued on Sundays in which they give a lot of
interesting and good reading matter. I know
about the paper with which I am connected,
namely, the "National Herald". I do not want
to speak about it. I would only say that it has
a magazine section which gives serious
reading matter which not only in India,
but elsewhere also, is regularly looked forward
to from week to week. And yet the "National
Herald" will be compelled to close down its
four-p*ge magazine in accordance with the
provisions of this order.
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[Shri Umashankar Dikshit.]

I do not know what wisdom has made this
order necessary or desirable. The only reason I
can think of is the iinancial reason, but I do not
agree with the Governments assessment of the
situation. It may be that there is shortage of
foreign exchange, because you want to
imipoirt defence material and you want to lay
the foundations for basic industries in this
country, more particularly because of the
emergency created by the Chinese aggression.
I agree; but do you consider the running of
newspapers, free and properly conducted
newspapers, a matter of indifference? I
personally believe that guns are less important
than newspapers. Newsprint is more important
than such items and I would suggest that they
import less of guns in their next programme.
Maybe they will have a few hundred men less
in their barracks. But you must have the
vehicles of information and presentation of
news and these vehicles should have a little
more of facilities. I personally think, whoever
may be responsible fop this, whether it is the
Ministry of Finance or any other Ministry of
the Government of India, this matter should be
reconsidered.

(Time bell rings.)

I will conclude very quickly, if you would
permit me a couple of minutes more. I
understand that it is a matter of only Rs. 1
crore or 30. I have the information that the
newsprint manufacturers in other countries, in
Canada and elsewhere, would be easily will-
ing to meet the shortage of newsprint to the
extent necessary. If it is only a matter of Rs. 1
crore—I do not know whether my information
is correct— but if it is true, I would appeal to
the Government of India to reconsider this
matter with all seriousness.

There is only one more point I would like
to refer to. There seems to be a certain amount
of misunderstanding ;on the question of the
quota of newsprint allotted for the
publication of
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"Patriot", the new daily = which is coming
out from Delhi. There seems to be the
misconception that this newsprint quota for
25,000 copies per day would be given to them
whether  or not it b utilised. That is not so.
The rule has been—and I presume it is so even
now—tihat for a preliminary period of
three months or so, an ad quota is given. Within
the limit of i hoc quota the new newspaper
publishes as many copies as it  can sell.
Besides sale, a number of copies have to be
distributed free, for otherwise it is not possible
for the paper to reach the people. On the first
day nobody will know of such a paper.
Therefore, quite a substantial number of free
copies have to be distributed in order that the
newspaper gets to be known.  Therefore, in
the case of this publication, a certain
percentage, say, 10 per cent, or 20 per cent, or
30 per cent, must have toeen allotted for this
purpose. After that initial period of three
months is over, .the paper will have to give a
certificate  from a chartered Accountant to
say what is the actual number of daily
copies printed and published.  On that basis
alone would further quota be allowed, it is not
as if, whether or not that quota is utilised, the
quota would be given and the paper would be
allowed to misuse that newsprint. That is not
so,

SHRI A. D. MANI: Usually copies are
printed but nobody is buying them.

SHRI N. M. ANWAR (Madras): It is very
unfair.

SHRI UMASHANKAR DIKSHIT: I beg to
differ because only fully paid for copies are
included in the certified circulation and no
Chartered Accountant worth the name can put
his signature to any certificate like that.

Thank you, Madam

SHRI M. S. GURUPADA SWAMY
(Mysore): Madam Deputy Chairman, I would
like to confine my remarks
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to some of the issues that have come before us
since some time past. I would like to refer to
the tendency of monopoly, the policy of the
Government and the distribution of
govermnental patronage to newspapers. Before
I do that, I would like to make one general
observation. The Press Commission was
constituted some time ago by the Government
and it had made various recommendations
wthich were partly accepted and partly not but
today the situation has changed considerably.
In the Report every year you find new trends
developing in the Indian press and new forces
coming into play. I feel the situation has
changed considerably now since the first Press
Commission was constituted and I would
suggest that there should be a second Press
Commission to make a thorough enquiry about
the various problems confronting the Indian
press. Madam, I feel that that is a necessary
step to be taken in view of the fact that many
of th, recommendations made by the Press
Commission have really become outdated and
some of them have not been accepted by the
Government of India. Therefore, it is very
essential that we should have another Press
Commission to enquire about the Indian press.

Now, I would deal with some of the points
which [ referred to earner namely, the
tendencies of monopoly in the Indian press.
"When one goes through the pages of the
Report of the Registrar of Newspapers one
cannot escape the conclusion that tendencies
of monopoly have been increasing day by day.
I might read out a few sentences so that we
might be able to understand the dangerous
trend that is prevalent so far as monopoly is
concerned. The Registrar of Newspapers says
in Chapter V that there is a further
concentration of newspapers, under common
ownership as represented by chains, groups
and multiple units and a rise in the circulation
commanded by them. He goes on to say that
although the number of newspapers controlled
by chains, groups and multiple units remain
more or less the same as in the previous year.
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together they control 33-2 per cent, of the
overall circulation of newspapers and
periodicals in 1961 as against 30-1 in the
previous year and among the dailies, he says,
as much as 72-1 per cent, of the total
circulation in the country is controlled by 145
dailies owned by chains, groups and multiple
units. Madam, I would like to know whether
we should not cry a halt to this growth of
monopoly in the press. The question is how to
do it, how to bring about diffusion in paper
ownership. May I suggest that one of the ways
to bring about diffusion in the matter of
ownership is to put a limit on the ownership of
papers by a group or a chain. We should now
consider whether a certain amount of limit,
reasonable and statutory even, should not be
contemplated in so far as ownership of
newspapers is concerned. Otherwise, I feel that
this tendency for monopoly will grow still
further and you will be confronted year after
year with the same' old problems in a more
intense form. Madam, I sincerely believe that
freedom of the press will no longer remain and
there cannot be any freedom at all unless these
monopolistic tendencies or concentrations of
ownership are controlled or are limited.
Therefore, I would suggest to the Minister that
some sort of limit may be placed on the owner-
ship of the papers in India in the future.

Now. I would refer to one or two other
aspects, about the policy of thn Government
itself in regard to certain matters. Madam after
the emergency was declared I thought that the
patriotic press of India would react to the
needs of emergency and I must say, whatever
may be the position or the capital structure of
the press, whatever may be the monopolistic
trends in the Indian press, in the beginning,
though the press was comparatively free to
publish anything it liked, it exercised restraint
and showed a sense of responsibility but later
on I find that Governmenf interfered with the
functioning of the
various papers and even directed oi
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[Shri M. S. Gurupada Swamy.] suggested
that certain things should not be published at
all and a sort of veiled threat was issued by the
Home Ministry to various papers that they
ehould not publish certain things which are
critical of Government. If that is true, I feel
that it is very rude and unwarranted
interference with the freedom of the press As
we condemn monopoly in the press we like-
wise condemn rude interference by
Government in the working of the press.
Therefore, if that is true, I feel that it is very
reprehensible and it has to be criticised and
even now [ feel that the heavy hand of Gov-
ernment is not removed.

4 P.M.

Secondly, I refer to a matter which was
discussed already and that is, the patronage of
the Government in dealing with various
papers. Madam Deputy Chairman, you are
aware that the patronage of Government is not
extended uniformly to all papers. It is very
unfortunate indeed. I hope there would not be
undue patronage or undue favouritism by
Government but if certain favours have to be
given, they have to be given to all papers
uniformly. There should be equal treatment to
all. But I do not find that the Government is
exercising the hand of patronage uniformly
and giving equal treatment to all. For instance,
there are certain transactions connected with
"link". As you are aware one Ministry took
some space on a rental basis in the link
building and paid nearly Rs. 3£ to 4 lakhs as
advance rent and it was justified on the ground
that this 6pace was necessary because there
was no other space available. It was also said
that the advance would be adjusted towards
loans and even a rebate would be allowed in
course of time which will cover up the interest
on this huge amount. May I point out that I do
not find fault with the deal at all? I take it that
the agreement is honourable, is good and
reasonable; I do not find fault with that at all.
But I would like to know whe-ih"r the very act
of giving Rs. 4 lakbs
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tor the construction of the link building in
advance is itself a matter of favouritism, is
itself an act of favouritism, I would like to
know whether this kind of favouritism has
been extended to others or will be extended to
all others.

SHRI ARJUN ARORA: It has been in force
in the case of the "Indian Express" for the last
several years. The State Trading Corporation
pays the "Indian Express" Rs. 9 lakhs as rent
every year and it is amazing that neither Mr.
Gurupada Swamy nor Mr. A. D, Mani sees
anything wrong in it.

SHrRI LOKANATH MISRA: But has it
been paid in advance?

SHrRI M. S. GURUPADA SWAMY: Mr.
Arora misses my point. My point is whether
any amount is paid in advance to any building
in such circumstances.

SHRT ARJUN ARORA: In the case of that
building which houses "link" every single
tenant has paid advance rent for five years,
and Indian Refineries Ltd. are no exception.

SHRI M. S. GURUPADA SWAMY: Again
Mr. Arora misses the point.

SHRI ARJUN ARORA: I give you the facts.

SHBI M. S. GURUPADA SWAMY: I know
the facts. You must pardon me; I also know
the facts. The fact is that Rs. 4 lakhs or
something near-about that amount was paid to
"link" and m advance, even before con-
struction. The advances paid by other
governmental agencies in the link and other
buildings are paid after the completion of the
buildings, not before. And this sum of Rs. 4
lakhs was utilised for the construction of the
building.

SHRI ARJUN ARORA: Again your
information is wrong. It was not paid for
construction.

SHRI M. S. GURUPADA 3WAMY: It was
not mentioned of course.
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SHRI A. D. MANI: I do not know whether Mr.  SHRIM. S. GURUPADA SWAMY: I would
Gurupada Swamy is aware that the Estimatesalso like to know whether some other papers
Committee thoroughly disapproved of this tran- which applied for newsprint have been allotted
saction of the Indian Oil Refineries Ltd. newsprint without delay. I am told there is
enormous delay in the allotment of newsprint
for those papers and till today they have not

been able to acquire even the minimum quota
SHRI M. S. GURUPADA SWAMY: T do not that is available under the rules and re-

want any brief; I know it thoroughly. My second gyjations. I point out this instance just to show
point is this. Mr. Mani referred to the question of {hat the favouritism of the Government is
allotment of newsprint to the "Patriot". Is it gistributee  in  such a most unjust

because. . ... unpardonable manner in favour of a few
papers whose political complexion is rather
doubtful. They parade under the guise of
that patriotism, they parade under the guise of
the "Patriot" is ultra-patriotic as my friend put it? socialism. l dp nqt know where socialism is,
Does the patriotism of the "Patriot" warrant such where patriotism 1s, by reading these papers.
a big favour, such an enormous favour? I do not (Intgrruptlons). May .I ask whether it is
know. Anyway, the paper, "Patriot", was allotted justifiable, whether it is reasonable, to show
newsprint for ’25 000 C(;pies Thi’s point was such favouritism to such papers when others
. . . ’ . denied?
raised again and again In the House but one point are deme
was not made clear at all by the Minister as to
whether in the past such a huge quantity of
newsprint was allotted to a newspaper.

1468

SHRI A. M. TARIQ: You want to brief him?

SHRI A. M. TARIQ: The "Patriot" Is patriotic.
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SHRI ARJUN ARORA: Yes; two newspapers.

THE DEPUTY CHAIRMAN: You have taken

much time. Please wind up.

SHRI M. S. GURUPADA SWAMY: Is it not
contrary to the normal rules and regulations?
(Interruptions).

SHRI ARJUN ARORA: May I tell my friend
that in the case of two other newspapers .

SHRI M. S. GURUPADA SWAMY: My time
isup. Iam not yielding.

THe DEPUTY CHAIRMAN: You will be

speaking Mr. Arora and then you can deal with
it.

SHRI A. M. TARIQ:
speaking, Madam.

I would also be
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SHRI LOKANATH MISRA: Between the
"National Herald" and the "Patriot", which
is more socialist?

SHRI A. M. TARIQ: One is ieally socialist
and the other is trying to> become socialist.
Let ua give it a chance to become socialist.
That is mjr point of view about it.
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SHRI LOKANATH MISRA: Between the

"National Herald" and the "Patriot", which
is more socialist?

SHRI A. M. TARIQ: One is really
socialist and the other is trying to become
socialist. Let us give it a chance to become
socialist. This is my point of view about it.
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SHrR1 K. V. RAGHUNATHA REDDY
(Andhra
Chairman, when we consider the Annual
Report, the present monopolistic position of
the press oligarchs

Pradesh): Madam  Deputy
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than a dozen such instances. Now, I do not
know what I shall call this kind at discrepancy
or this kind of inadequacy. The press Registrar
was not able to get at the circulations of a
number of papers. The Report says, not
available. If a newspaper exists arid if its
circulation is not available, then I do not see
what can be available and what cannot be
available for such a newspaper. Therefore, in
that case also I think some machinery will have
to be brought into existence by which it could
be seen that no paper which exists fails in
supplying the circulation figures.

Then two more things which may be
usefully added to such reports are, 1 think,
information about the news agencies in
the country and also information about
newspaper societies in the country.  They
are so very intimately connected with the
press of the country that I think this
information should also be furnished, in such
a document as this.  Supposing the Act as it
exists does not contain any provision for this
purpose, I would suggest most humbly that
such a provision be made so that the Press
Registrar's report, annually published, may be
able to contain a very exhaustive account and
information about the news agencies
and newspaper societies in the country.

Now, as regards the increase in total
circulation that is shown, 4-8 per cent, or
something like tha” I think it is the general
increase shown, but I should say that a study
of this kind of increase by percentage does
not mean anything; because we have so
many States, in
different stages of development in lite, racy
I would
suggest that this increase should always be
studied in the perspective of population
increase in literacy, increase in
institutions in villages and
increase in the people's interest in public
affairs. Then only it is possible to draw some
increase or

many languages in so

and literature. Therefore.

increase,
the democratic

useful inferences from either an
decrease in  circulations.
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There is one more significant fact which has
been mentioned here and that is that" 434
newspapers have died during the year. Now, I
think if we considering the increase of news-
papers and increase in circulations reaching
vast numbers, in this great country,’ then it is
necessary to study this aspect also as to why
so many newspapers die while new papers
come up well, I think, almost in the same
proportion, because the overall increase is not
very appreciable. I think that matter also
should be considered carefully.

Then I think that much is made of the trends
of the ownership of papers. Of course; it has
been pointed out that 33 per cent, of
circulation now belongs to chain newspapers,
groups and so on. But there is likely to be a
fallacy in bur own minds while bundling
together all these 33 per cent, of papers as
monopolist, because what happens is this.
In these monopolies if there are two or three
schools of thought involved and they oppose
each other, we cannot say that they in any
way harm the position on the whole.
Suppose, for instance, there is one paper
belonging to one school of thought and it is a
chain. Suppose there is anothei chain which
represents the  opposing school of thought.

SHri BHUPESH GUPTA: We have got
examples in our country.

SHRI R. R. DIWAKAR: I think youi party
is balancing it to a certain -extent. The
Communist Party . . -

SHrRi BHUPESH GUPTA; Take the
"Times of India" and The "Hindustar Times".
One like; the Vivian Bos< Commission's
Report and the othei likes the Ruby Insurance
Report.

SHRI R. R DIWAKAR: I am no' speaking
in those terms. I am speak’ ing in terms of the
schools of thought If there are two different
schools o thought opposing each other—om
might be Congress, one might b P.S.P., one
might be Communist o
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[Shri R. R. Diwakar.]

something like that—then in that case we
shall be thinking wrongly that all of them
belong to what is called 'a'’ monopoly. It
is not a single monopoly or group.
(.Interruption). So, we have to take into
consideration that fact when we are
thinking of these matters.

SHRI BHUPESH GUPTA: They are
like different tigers in the jungle,
different schools of thought indeed.

SHRI R. R. DIWAKAR: If we are
lambs, the tigers will really succeed. But
we are not lambs.

Then, I have to say something in this
regard. We must have something as a
balancing force against this monopolistic
tendency, especially when these
monopolies are owned by people other
than those who are  genuinely interested
in journalism. For instance, we cannot by
any stretch of imagination say that "The
Hindu" is a monopolistic paper because,
though it is big, though it commands a big
circulation, nobody thinks about it in
terms  of saying that it is a monopolistic
paper simply because it has a very big
circulation. Only when interests
other than newspaper interests make this
as a side industry does the question  of
monopoly arise. Now, I think that as a set-
off against this kind of tendency, there
should be an attempt and possibility of
increasing the number of paper of th,
type of "The Hindu", so that while the
circulation and prosperity wilr be on a par
with certain other monopolistic big papers,
they will not have what is called a
monopolistic tendency. It is worth while
examining this question also as to why it
is that  there should not be more
papers of th, type  of "The Hindu" which
are not menopolistic  but which at
the same time are prosperous enough,
big enough to stand in competition
with those  papers which are backed by
money bags.

Another set-'off against such a
tendency are papers which are run

[ RAJYA SABHA ]
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by trusts. Now, I think that so far as
papers run by trusts are concerned, they
have at least no financial interest in the
gains and profits of the trusts and
therefore, to that extent, I think the
encouragement given to papers run by
trusts would be helpful to set off against
the tendency towards monopolistic news-
papers.

While speaking before you about these
aspects, I would like to support very
strongly what Mr. Umashankar Dikshit
said here in this House as regards the role
of the Government in the matter of the
newspaper industry. I would plead with
the Government that the newspaper
industry is not merely an industry, it is
something far more than that. It is called
the Fourth Estate, it is the fourth leg 'on
which the whole State and the
Government and the people and the
Republic stand. Therefore, it is from that
point of view that we have to look at this
industry. And I think that unless that is
done and unless a planned development of
the newspaper industry is visualised, we
shall fail in this field very miserably. Just
at present we are living from hand to
mouth. Whatever newsprint is available, it
is sought to be distributed. It is ilke a
mother with many children. She is just
waiting for th. father to come. He brings
in a few crumbs of bread which are not
sufficient for all the children. There the
poor lady sits and thinks as to what she
could do. Her heart is broken. Then, at the
sam, time the whole responsibility is on
the Registrar, one single individual. Even
that is a very anomalous position.

These are the few points that I would
place before you and I would certainly
plead again that the newspaper industry
should be a matter of planning by the
Planning Commission itself, and 1 am
sure that the Minister for Information and
Broadcasting would take up this question
at that high level and see



1491 Report of the

that this industry develops on an
organised and planned basis in proportion
to the literacy, etc. of the country. A

SHRI ARJUN ARORA: Madam
Deputy Chairman, the growth of
concentration of ownership in bur press is
a serious development. In August and
September last year I had the occasion to
draw the attention of this House to that
growth.

Then it appeared that the hon. Minister
for Information and Broadcasting was not
fully aware of the growing monopolistic
trends of ownership of the press in the
country, and he tried to minimise the
danger. "What has happened during the
last six months has amply demonstrated
the dangers involved in the growth of
concentration of ownership of the press.
At the LP.I. Seminar held in Delhi
recently, the Prime Minister himself drew
the country's attention to this danger, and
I hope by now the Information Minister
has changed his view. The newspapers
run by monopolistic capital, whether it is
the jute press or any 'other, are converted
into a profit-making industry, and we
find, for example, the 'Times of India"
getting a huge quota of newsprint, and if
you go through it, you find that 60-70 per
cent, of its space is covered by
advertisements, which means that with
valuable foreign exchange spent on
newsprint, the newsprint quota given to
the "Times of India" is being utilised not
to educate people, and to inform people,
but to advertise goods of dubious quality.

SHRI LOKANATH MISRA: Ad-
vertisement means also further
information.

SHRI ARJUN ARORA: At least 60-70
per cent, of foreign exchange, involve” in
the newsprint given to the "Times of
India", is thus a total waste. Then we
have the "Hindustan Times", for
example, which specialises in
matrimonial advertisements.
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SHRI A. D. MANI: It is a good thing.

SHRI ARJUN ARORA: Young people
want advertisements of attractive girls.
Mr. Mani is too old for them.

SHrRI BHUPESH GUPTA: Such
matrimonial alliances may make them
ultimately happy.

SHRI ARJUN ARORA: I feel that the
newsprint involved in this sort of news is
a waste, and the Information Minister
should be able to cut down the newsprint
quota of these papers.

Then the important thing about
this sort of press is the character of
the owners. In the case of Bennett
Coleman & Co., the character of the

owners is obvious. Even Mr. Manl
will riot dare defend them. In the
case of the "Hindustan Times" it i3

obvious that those who own it have
political ambitions ofa  very

dangerous kind, and the growth of this
sort of press should be checked. The role
of the "Hindustan Times" during the
period bf emergency has been one which
deserved firm action on the part of the
Home Minister. But we find that too
much latitude has been shown to them.

SHrRI BHUPESH GUPTA: He will be
giveri Padma Bhushan—not the owner
but .

SHRI ARJUN ARORA: We have this
afternoon heard so much about
newsprint. For the informati'on oi some
of the Members who, though interested
in the press, and particularly newsprint,
seek to suppress facts. I might mention
that the "Patriot" is not the only daily
whicl has been given newsprint for mor<
than 10,000 copies per day. Thi
"Maharashtra Times", a papei owned by
Shri Santi Prasad Jain an< his associates,
was given a newsprin quota for 35,000
'or 40,000 copie only last year.



1493 Report of the

SHRI R. R. DIWAKAR: That was done
before the latest Newsprint Control Order had
placed the ceiling at 10,000.

SHRI ARJUN ARORA: That is a very sad
story and Mr. Diwakar has only given me the
opportunity to make it public. The Order was
Kept in abeyance for some time merely to suit
the convenience of this paper. And that is not
the 'only paper for which the Dalmia-Jains,
made more famous by the Vivian Bose
Commission, have been given newsprint
quota.

SHRI R. R. DIWAKAR: If the Order had
been kept in abeyance, it is the Government
which is responsible.

SHRI ARJUN ARORA: Yes, we
are criticising the Government; r am
criticising the Government for,
placing valuable newsprint and
valuable media in' the hands of
people whom the Vivian B'ose Com
mission has aptly described. And that
is not the only paper. There is
another paper called the "Economic
Times".  That paper, Madam, was
brought out merely because Bennett
Coleman & Co. felt that they were

making too much money paying . too
much incometax, some of which may
be suffered as a loss on this venture,
and that paper "Economic  Times",
which nobody reads, was given news
print for 35,000 copies per day, and
the Government does not favour only
one capitalist. When it favours
capitalists, it always makes sure that
there are two of the same class in
the field. Then, the "Financial
Express", a  paper of. . the
Goenkas .

SHRI A. M. TARIQ: Who is this Goenka?

SHRI ARJUN ARORA: Goenka is the
person who is the father of the jute press. The
"Financial Express" was also given newsprint
quota for 35,000 copies per day. So
it is
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wrong, maliciously wrong for my hon. friend,
Mr. Mani, to make a swan sting of the
newsprint quota of the "Patriot" and repeat it
every day in the House. I think he has
repeated it for the last time this morning. Of
course, it is a matter of great pity that
worthless papers like the "Economic Times"
and "Financial Express" are being given so
much newsprint quota in spite of the fact that
they'mislead people, and smaller newspapers
in the country, which go to the villages, to the
rural areas, are denied newsprint. I have, for
example, the case tof the Hindi daily, the "Aj"
from Varanasi, which goes to every village in
the impoverished eastern U.P. It has to cut
down the number of its pages because of
shortage of newsprint quota.

SHRI LOKANATH MISRA: You should
surrender a portion of the "Patriot" quota and
give it to this.

SHRI ARJUN ARORA: So I should ask the
Information Minister to curtail the newsprint
quota of the "Economic Times" and the
"Financial Express" and give it to the
language newspapers which go to the rural
areas.

(Interruptions).

Madam. my friend, Mr. Mani, quoted Mr.
Frank Moraes as a very leading journalist,
wh'om Mr. Mani likes too much, whom Mr.
Mani likes to worship.

SHRIA. M. TARIQ: Definitely not.
(.Interruptions)
SHRI LOKANATH MISRA: Madam, I

think he should speak from his
seat.

THE DEPUTY CHAIRMAN: I think you
should not speak like that from a wrong seat.
Please wind up, Mr. Arora.
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SHRI ARJUN ARORA: Mr. Mani praised
Mr. Frank Moraes very much.

SHRI P. N. SAPRU (Uttar Pradesh): No,
nt>.

SHRI ARJUN ARORA . . . because Mr.
Prank Moraes, who was till some time back
the Editor of the "Indian Express", has today
accepted a subordinate position, and a
Printing  Superintendent imported from
abroad has been made the Chief Editor of
that paper.

If Mr. Frank Moraes was an hon'ourable
journalist, he should have resigned from the
"Indian Express" the day the jute bosses
brought a foreigner and imposed him upon
Mr. Frank Moraes to act as the Chief Editor.
The very fact that a Printing Superintendent
from London is imported and made the
Chief Editor shows that Mr. Frank Moraes is
a journalist of very poor quality and Mr.
Mani should give up all respect for him.
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SHRI BHUPESH GUPTA: How do you

like this morning's "Hindustan Times"?

Photo of Mr. Morarji Desai and Mr.
Daphtry in half a page.

SHRI A. D. MANI: You do not like Mr.
Morarji Desai. That is why you are
objecting.
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SHrRI BHUPESH GUPTA: How d'o
you like this morning's "Hindustan Times"?
Photo of Mr. Morarji Desai and Mr. Daphtry

in half a page.

SHRI A. D. MANI: You do not like Mr.
That is why you are

Morarji Desai.
objecting.
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THE DEPUTY CHAIRMAN: Mr. Yajee.
You will have just five minutes.
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[Tne Vice-CHamMAN (SHrr AKBAR
Avut Kuan) in the Chair]
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F qerr ¢33 = 3§ & % fraaw
§58 3 | ST AAF YA VAT A AvAT
AT & AT AT NI O0F 9% q -
feras Aqst &1 arer § IHE 7w oy
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(Time bell rings.)
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THE VICE-CHAIRMAN (SHRI server", gives a front-page news:
AKBAR ALI KHAN); Mr. Lokanath "Karanjia suspected of having fabulous

g s &1 arfadr 7 g
qrq uatgawee &1 qrfadr  fee
HIS TET § AT FT GH AT GHGT
wag oAt qrfed Wi s g arfer
% faars §, ot wegAfasy 1 9907
FET &, AWEAT &1 FHT F@I G
I WAL T HEW @1 Fifgq #we
qofafrat & Sw st & F wife@ o
A1 WO § A R AT §
Misra, three minutes.

SHRI LOKANATH MISRA: Mr. Vice-
chairman, I am thankful to you for giving
me even three minutes to take part in the
debate. 1 find ihat there is a section of
people in the Congress who appear in the
garb of socialists and attack concentration
in the field of newspapers. 1 agree with
them that there should be no
concentration of capital in the newspapers
but at the same time I would point out
that this concentration has now taken a
new shape. It has taken the form of
Socialists' camouflage and under it the
sam, concentration is being continued. I
shall point out to you from facts.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) :  Please do  not
interrupt.

SHRI LOKANATH MISRA: The

concentration has now gone from the
surface to underground. That is the
difference. It was naked above the
surface and now it has gone underground
because our friends, the so-called
socialists, know the tactics of keeping it
underground.

For the information of the House I shal
read out from some of the newspapers|
Those who complain about concentratior
will find that here is something which is
much more serious and which must
immediately be gone into. I would
request the Minister to go into it with all
the seriousness it deserves. A journal,
the "Indian Ob-

account in the Bank of China and
evading Income-tax." If newspapers go
into the grip of foreign capital, it is
serious. If there is concentration here in
India, we can somehow manage with it,
but if our newspapers go cut into the
hands of foreigners, that is a very serious
matter which must be immediately gone
into by the hon. Minister.

Secondly, I shall give you figures about
the so-called socialists' newspaper the
"Patriot" and its sister' newspaper the
"Link". They call themselves socialists
out and out and they give the other press
the name of 'Jute press'. But this press
may be called very reasonably the 'Benami
press'. It goes in the name of othars. Who
are the people who are behind it that in-
vested the money? There is a particular
investor in this "Patriot", who has taken
shares of Rs. 2 lakhs and who does not
seem to have that much of resources at his
command. Naturally, the money has
come from some other source. Since he is
an aide of Mr. Serajuddin, we can infer
from this that there must be some hand
behind this, pulling the wires. The other
day I mentioned that some members of the
Central Cabinet are involved in the
Serajuddin case and since I find the names
of so many mine-owners, naturally I infer
that the same  hand works here also. In
the case of the "Link" there are also so
many mine-owners and one of them is our
reputed Chief Minister of Orissa and
the Kalinga industry, his concern.  Then
there is Valabhdas Mathurdas & Co. who
are also mine-owners. Then there is Mr.
Durgaprasad Saraf who is also a mine-
owner. So many mine-owners who have
the majority of shares definitely control the
newspaper while apparently it looks from
tne list that is published in the newspaper
itself that it has the names of about
100 others who must be holding one share
each, which only swells up the number.
Sol have broughtitto the notice of
the House and through the
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[Shri Lokanath Misra] House I would
like this to be communicated to the entire
country so that the people would know
the real things that occur behind the
scene. Thank you.

SHRI P. N. SAPRU (Uttar Fradesh):
Sir, I would like to say that I am com-
pletely opposed to all regimentation of
thought processes of the community. A
liberal State or a democratic State stands
for a frank and free expression of views
and that is the difference between it and
the totalitarian States. I am therefore pre-
pared to give to m, Communist friends
full freedom to express their views freely
and I am also prepared to give, for that
reason, my anti-Communist friends full
freedom to express their views freely.

SHRI SHEEL BHADRA YAJEE: Will
you allow the Communists to preach
murdering people in their newspapers?

(Interruptions)

SHRI P. N. SAPRU: If I were to go into
ideological discussions, you would find
that I am very near the anarchists' position
in some of my thinking in this matter. I do
not know how long this emergency will
last but I do hope that this emergency will
not last ver3' long and that no one will be
penalised for his opinion and that there
will be an opportunity given to every one
to express his thoughts freely. I would
like to pay a compliment to the Indian
press. It has a very fine tradition. It had
some very great journalists in the past.
There were men like Sub-ramania Ayyar,
Kasturiranga Ayyang-ar, Motilal Ghosh,
C. Y. Chintamani and A. Rangaswamy
Ayyangar. These men used to look upon
journalism as a vocation, not as a
profession. Persons like Massingham,
Gardiner Spender and Kingsley Martin
among the living, they looked upon jour-
nalism as a vocation and not as a
profession and I would like the same
tradition to be followed by our Indian
journalists. I would also like *he State to
give encouragement to

[ RAJYA SABHA ]
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newspapers, newspapers not of a

particular set of views, but to all the small
newspapers, and to newspapers of a
literary and cultural type. I would also
like a  better  distribution of
advertisements from the Government so
far as the newspapers are concerned.

I would also like something like the
price-page schedule to be there. I am
sorry that a particular view was taken by
the Supreme Court. It may be justified in
law, 'but we regret that they took it. I
would like serious thinking to be done by
the Department of Law and the Depart-
ment of Information, as to how some sort
of a price-page schedule can be effected,
because °t is necessary to give some sense
of security to the smaller newspapers. If
we are able to have a price-page schedule
and if there is a fair distribution of
advertisements, then the problem of
monopoly which is a problem that we
have not only in this country but in other
democratic countries also, will solve
itself. Thank you for giving me these
three minutes to enable me to give my
views briefly.

DRr. B. GOPALA REDDI: Sir, I really
welcome this discussion on the Report of
the Registrar of Newspapers, for I find
that the Rajya Sabha never had an
opportunity of discussing this Report in
previous years. In the other House also
only in November 1959 or so, this Report
was discussed and subsequently there was
no time in the other House also to discuss
this Report. So, when I heard that the
Rajya Sabha was likely to discuss this
Report I certainly welcomed it and
therefore, I am teal ly happy. But this
Report pertains to the calendar year 1961
and just today the Registrar has submitted
his Report for the year 1962. Of course, |
wish we had the latest Report made
available to hon. Members so that we
could have seen what the trends are after
the emergency and things like that and
then perhaps the discussion would have
been more fruitful and more useful. But
as it is, the Report
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was placed in the House in September and we
are now discussing it. I am very happy that
the latest Report will be made available to
hon. Members very soon and 1 am trying my
best to get them printed.

Various hon. Members have spoken about
newspapers and some individual names were
brought in and the names of individual
persons were also brought in which was rather
unfortunate. Some of them are not in a
position to defend themselves. Some of them
extolled them and some hon. Members
decried them. Whatever it is, we could have
discussed the Report on its merits, discussed
the general trends, and the general policies
which the Government is trying to adopt, or
the policies which the newspapers generally
adopt, instead of bringing in individual names
and the names of individual persons.

Be that as it may, our policy is to encourage
newspapers generally, instead of going into
their philosophies or their capital structure
and things like that, which may lead us to any
number of embarrassments. So, we would like
to generally support newspapers. We want
them to be objective in their presentation of
news, in their editorial comments, and we
want them to serve the social purpose of
reaching the four corners of the country, more
especially the tehsils and the villages.

SHrRI BHUPESH GUPTA: Are
supporting the recommendations?

you

Dr. B. GOPALA REDDI: I am coming to
the points. After all, the newspapers are yet to
make progress in our country. The
newspaper-reading public in our country is
still limited. The entire circulation does not
run to large figures. I would -certainly
welcome a stage when newspapers in our
country have a large circulation. Even in
places like Egypt, it seems—I am told by the
Prime Minister—they have a large circulation
of newspapers and I do not see why in India
also we
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do not have a large circulation of newspapers,
not necessarily in English or in any particular
language, but the entire country must be
covered.

SHRI A. D. Mani insisted that we must go
into the capital structure of the newspaper
whenever We allot news print quota to them. I
do not know whether that is a happy thing. At
least from my position I am not very happy. I
must encourage newspapers generally. I
cannot be putting them unnecessary questions
and going into their capital structure, or asking
them who are their shareholders, how many
shares so and so has got, whether he is an
Indian or a foreigner, whether he is a mine-
owner and so on and so forth. All these
questions are not relevant as far as my work is
concerned, or so far as the Registrar's work is
concerned. A man starting a newspaper goes
to the magistrate and he takes the necessary
licence or whatever it is, and he comes up for
the newsprint quota. He gives information
about the area he serves, the language he
serves, the number of copies likely to be in
circulation and things like that. And then we
try to help him as far as it lies in our power.
Therefore, it is not desirable that I should go
into the capital structure of any newspaper.
Otherwise I wouM have to be rather hard on
newspapers, it may be on their capital
structure, it may be their political philosophy,
it may be the line they take on certain
communal matters and so on. If I go into all
these matters, I will land myself in great
difficulty. Therefore, I will have to steer clear
of these and I see that they generally follow a
national policy, a policy which does not
endanger our defence preparedness, that the
papers do not undermine the morale of our
people and the armed forces and so on.
Otherwise 1 must allow them the utmost
latitude to express their views. I belong to a
political party and I may not like the views or
opinions expressed by a certain party.
Similarly, som, others may not like my views
or the views expressed by other newspapers.
But that is no reason why we should put
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[Shri A. D. Mani] any hindrance or
difficulties in the way of those
newspapers. We want all newspapers
to thrive. Let them express their
views, to whatever political parties they
may belong. There may be so many
political philosophies in newspapers also.
Therefore, as long as they serve the
national purpose, so long as they do not
affect the independence of the country and
the  integrity of the country, we should
not put any obstacles in the way of their
freedom of expression.

Ther, again, we want to help newspapers
and I have been telling my friends also
in the journalistic field, that I would like
to help the smaller newspapers.
Whether it is a new newspaper or
one that has been struggling for some
time, a little encouragement must be
given to them so that they may compete
successfully with well-established
newspapers in the locality. If I had
done anything for the "Patriot", it was
not because I follow their political
philosophy or anything of that sort.
But here is a paper which has to compete
in the capital city with all the
established papers of the city.  Unless
w”  show that little favour  in giving it
newsprint for 25,000 copies or whatever
it is, we will be putting a great handicap
against that paper and it will be as good
as asking them to wind up their business
the day they started. They have to
fight well established papers here with
large resources, and therefore, a little
consideration to a paper like that,
perhaps cannot mean that my
discretion has been used wrongly and
things like that. I may tell my hon.
friends opposite that it is rot merely
the "Maharashtra Times", but I know of
a Maharashtrian daily newly started,
where they have started with 35,000
copies. And I know of other cases
also, in Assam and other places,
where because of so  many factors, we
had to  give them extra quota of
newsprint. Therefore, I do not want the
impression to continue. It was there
already and I do not want it to be said
that we have gone out of our way to a*
favouritism or any-

[ RAJYA SABHA ]
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thing of that sort to the newspaper
"Patriot". Whatever political philosophy
it has, it does not matter to me, whether it
is Communist or Socialist or anything
else. Here is a paper which is going to be
published in the city, a cheap newspaper
which will be available to the common
man and perhaps it may champion the
cause of the common man. Therefore, I
thought we must give a little handicap in
its favour. We have done nothing wrong
about this matter.

In regard to the other matters also we
must have a little discretion in these
matters. 1 get letters from all sorts of
places. A man from Erna-kulam might
write to me saying that he is running a
Hindi paper and wanting a little more of
newsprint so that he can increase his
circulation to 2,000 or 2,500 from his
present level of 1100 or 1200. Shall I say
that because other papers are also not
getting any consideration, he should also
deny himself this privilege? When they
are confident of increasing their
circulation if only they could be given the
extra newsprint, shall I give it or not?

SHRI LOKANATH MISRA: Regional
newspapers deserve your en-
couragement.

DRr. B. GOPALA REDDY: Whether it
is regional or provincial o, metropolitan,
it has  to be considered on merits and
some latitude must be given to the
Government and to the Registrar to
consider matters, whether it is a language
paper or a small paper or it may be a
paper to be started in an area where there
is no paper at all— in all these matters I
must go out of my way to give some
encouragement. There are factors and
factors and we cannot have any rigid
rules for all times to come, for all
occasions and for all newspapers. At that
rate, an Upper Division Clerk in the
Registrar's office can administer the
policy of the Government.  After all,
some little discretion must be vested in
the Government and in the Registrar.

When we do something wrong or
erroneous, certainly Parliament can take
us to
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task and ask us questions about the
genuineness or otherwise but here I want the
Government to be supported by Parliament.
Therefore, Sir, the question of going into the
capital structure is rather difficult and we do
not want to do it. It is not proper for us to do
that. The same applies to the political
philosophy of the paper. We should not go
into the matter of the Party affiliations of the
paper. It is enough for us that they serve the
general purpose. It may hold a different
political view. Then, that must also be
encouraged. All of them have a right to live in
this country.

With regard to monopolies, I have to say
this. We have had discussions on a number of
occasions about this very subject. We are all
aware that the tendency is there, that there is
an increase in that tendency since the Report
was published. The latest Report of the
Registrar also shows that the tendency is in
that direction but we are yet to find a suitable
remedy which will stand the test of the
Supreme Court or the High Court. We have to
do it in a constitutional manner. W, cannot
take autocratic power and tell the monopolists
that they will be smashed.

[THE DEPUTY CHAIRMAN in the Chair]

I cannot do that. They have ample remedies
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under the Constitution and I will not want to
do anything which is illegal or
unconstitutional. While we deplore the
tendency towards monopoly, how is it that we
are going to destroy this tendency? Here
again, Madam, I came to the conclusion that [
must accept the recommendations of the Press
Commission and constitute the Press Council
as early as possible.

SHRI BHUPESH GUPTA; Now that the
Minister has come to this point, I want to
know this. Every time this point is raised, the
answer is "as early as possible". Could he give
us some idea of the time?

DRr. B. GOPALA REDDI:
thirteen months

For the last

R
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SHri BHUPESH GUPTA: Not you, but
your predecessor. Can you give us some idea
of the time?

1516

Dr. B. GOPALA REDDI: I have already
announced, Madam, that perhaps in the next
session 'of Parliament this Bill will be
introduced. It was withdrawn in 1956 after the
Rajya Sabha had given its approval. I do not
want to go into the history of that but anyway
I am anxious to introduce the Bill in the next
session of Parliament. Let the Press Council
be constituted and let them go into the
question of monopolistic trends and I am
anxiously awaiting what they are likely to
recommend.

SHrRl BHUPESH GUPTA: May I make a
suggestion? Since the Bill will be introduced,
kindly bear it in mind that along with the Bill,
you should propose also the names, after
consultation with all concerned, so that we
can discuss every name here. That should be
passed by a resolution, the names of the
members of the Press Council.

SHRI A. D. MANI: That was not
contemplated even by the Press Commission.

DRr. B. GOPALA REDDY: That is a very
wrong procedure. The Bill will only contain
provision for the constitution of the Press
Council and the members will be appointed
not by the Government but by the Chairman
of the Rajya Sabha, the Speaker of the Lok
Sabha and the Chief Justice of India.
Government will not appoint the members.
We do not take that .

Surt  BHUPESH GUPTA: How
we to get an opportunity to discuss
the names? Along with the Bill, I
think, a resolution should be moved
recommending the names of those per
sons who should be appointed to the
Press Council. They should be ap
pointed on the basis of resolutions
passed by both Houses of Parliament.
If they are appointed otherwise, you
will not bring it before Parliament
for discussion of the personnel of the
Press Council. .

are
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DRr. B. GOPALA REDDI: The Government
is not likely to take the power to appoint the
members of the Press Council. The personnel
will be decided by three eminent people, the
Chief Justice of India, the Chairman of the
Rajya Sabha and the Speaker of the Lok
Sabha. Government will not be in the picture
at all. It is also not desirable to bring in the
names before Parliament so that anybody will
say, "Oh, this man is a blackguard, humbug,
hoax" and so on. I do not want the names to
be discussed.

SHRI BHUPESH GUPTA.- Madam Deputy
Chairman, we have precedents for this.
Certain names are given for the Joint Select
Committee and I can also speak on any name
that is mentioned here. If I find anybody a
blackguard amongst us, I shall certainly say
SO.

Dr. B. GOPALA REDDI: At that rate no
man will be willing to serve on the Press
Council if the names are going to be
discussed and somebody is going to harangue
him.

SHRI A. D. MANI: Nobody will serve.
(Interruptions)

Dr. B. GOPALA REDDI: Anyway,
Government is not going to appoint the
members of the Press Council. You can be
assured that we are not going to appoint
anybody and say that this is a working
journalist or this is an editor and so on.

SHRI BHUPESH GUPTA: Whero do we get
a chance to express our opinion? Suppose you
nominate Mr. Mani. I have heard him and I
would think twice before agreeing.

(Interruptions)

THE DEPUTY CHAIRMAN: Please go on,
Mr. Reddi.

Dr. B. GOPALA REDDI: The Press
Council will go into this question and let us
see how they tackle this vexed question of
monopolies, I do want to anticipate them,

[ RATYA SABHA ]
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With regard to the price-page schedule,
some have said that the smaller newspapers
are being overpowered by the bigger
newspapers which sell cheap. My own fear is
that if we do anything now, it would only
mean putting more money into the hands of
the bigger papers. For instance, the 'Times of
India" is selling at 16 nP, the "Hindustan
Times" at 16 nP, the "Statesman" at 16 nP and
so on. Do you want the readers to pay some-
thing more to these papers?

SHRI A. D. MANI: They need pay only 16
nP.

Dr. B. GOPALA REDDI: All the bigger
papers are excluded from the price-page
schedule. How are you going to help the
smaller papers?

SHRI A. D. MANI: If the Minister would
yield for a minute, I will say that we should
fix a maximum ceiling in the present
emergency. Nobody need bring in 25 pages or
48 pages carrying advertisements. Bring in a
correct price-page schedule in consultation
with the members of the profession. This is
the only protection you can give to the smaller
papers.

DRr. B. GAPALA REDDI: Anyhow, this
matter has been discussed and the Supreme
Court has held that it is unconstitutional for
the Government to do anything of this sort;
without amending the Constitution perhaps
we cannot do it. I do not know whether it is
going to help the smaller newspapers very
much.

SHri BHUPESH GUPTA: But can't we
have regulatory policies? Suppose you say
you would shape your advertising policy in a
particular way or newsprint quota in a
particular way so that you keep them under
check, that would not be ultra vires the
Constitution.

DRr. B. GOPALA REDDI: Let us see. With
regard to the circulation claims, after all the
Registrar must have powers. Some people
have objected to the powers being used by the
Registrar to €0 and check these newspaper
offices and some people say that he
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[Dr. B. Gopala Reddi.]

does not exercise his powers fully, that
he does not exercise his authority well.
After all, it is , very difficult thing.
Newspapers claim larger circulation
generally because iheir advertisement
tariff is dependent upon the circulation.
We must have some machinery—though
we do not have it now adequately—some
powers to check the circulation claims of
the various newspapers. Anyway we
have to see whether their claim is correct
ornot. We will have to take

SHRIBHUPESH GUPTA: You ate
withdrawing cases against them. You
instituted an enquiry against the "Ananda
Bazar Patrika" Ltd. about blackmarketing
of newsprint and after that you dropped
the case.

THE DEPUTY CHAIRMAN: Let the
Minister complete now. It is 5-30.

Dr. B. GOPALA REDDI: Now re-
garding papers Dbeing tendentious,
tendentious papers can be from any
quarter. A monopolist press can be
tendentious; a proprietary concern can be
tendentious; a co-operative paper can be
tendentious; a trust paper can be
tendentious. You are not guaranteeing
against their becoming tendentious by
merely creating trusts. You cannot say,
create a trust and everything will be all
right. If you create a trust the profit
motive of a particular shareholder might
be mitigated to that extent but it does not
ensure that the newspaper is going to be
an independent paper or an objective
paper. After all it al] depends upon the
editor who is there. Whether he is serving
a monopolist paper or whether he is
serving a co-operative paper, it does not
matter. It all depends upon the personality
of the editor and the integrity of the
editor.

SHRI NIREN GHOSH: The editor is
not very often a free agent at all.

Dr. B. GOPALA REDDI: By merely
creating trusts I do not think that
newspapers are going to be better in our
country. I am not convinced of the
argument that if the newspapers
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thing's will be much better.

SHRT BHUPESH GUPTA: Why are
you not convinced?

DRr. B. GOPALA REDDI: Because we
have experience of papers owned by co-
operatives and we have seen how they
are behaving. After all, it is no guarantee.
There are papers of proprietary concerns.
As Mr. Diwa-kar said, "The Hindu" I
think, is an objective paper. Somebody
else may think it is not an objective paper
but I think it is an objective paper. It all
depends upon how I view it. I would like
a paper when it conforms to my own
political philosophy. When it does not I
may say it is a bad paper while somebody
else may say it is a good paper. Each
paper can be judged according to one's
own predilections and one's own
inclinations. No newspaper can be said to
be objective by everybody. One may be
hostile to some paper and friendly to
another,

SHRI BHUPESH GUPTA: Why bring
in ideology here? The question was the
breaking up of concentration of
ownership, not ideology. It is quite
possible that when you break up the
ownership those with different ideologies
will share out themselves.

DR. B. GOPALA REDDI: There again
there will be one main man, the Editor-
in-Chief or the General Manager. Even if
it is a co-operative society the President
of the Co-operative Society is the
dominating personality and he impresses
his personality on the policy of the paper.
It is not as though there will be 500
shareholders and all the 500 shareholders
are going to exercise control over the
newspaper. So, the diffusion of
ownership does not ensure anything at
all.

SHRI BHUPESH GUPTA: It does
ensure that a particular business house
will not control 30 per cent of the
circulation. It does ensure that 5 papers
will not control 33 per cent. of the
circulation. It is not a question of party.
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Dr. B. GOPALA REDDI: After all the
profit motive may not be there. A person is
not merely the editor of a paper or a managing
editor of a paper merely because he gets some
salary or honorarium. He wants to exercise
some authority. It is a coveted place. He is
there to get political power or to spread his
own ideas among the public. It is not merely a
matter of remuneration for him.

SHRI R. R. DIWAKAR: May I request the
Minister to say something about the future
planning of the newspaper industry by the
Planning Commission?

Dr. B. GOPALA REDDI; It is better we
don't now .

THE DEPUTY CHAIRMAN: The time
limit is over.

Dr. B. GOPALA REDDI: These are all
matters which can certainly be considered by
the Press Council which is going to be
constituted and let us see how we fare after
its constitution.

Thank you, Madam.

SHrRI BHUPESH GUPTA: Do I get the
assurance that at the next session of
Parliament we are going to have the Bill for
the constitution of the Press Council?

Dr. B. GOPALA REDDI:
trying our level best.

We are

SHRI A. D. MANI: Madam, I would only
take about three minutes in winding up this
debate. I am much obliged to all the Member,
who participated in the debate and to the
Minister who has given a considered reply on
the many problems affecting the newspaper
profession. I am very glad that he has given
an idea of the kind of Press Council which
will be created on the advice not of Mr.
Bhupesh Gupta but of the Chairman of the
Rajya Sabha, the Speaker of the Lok Sobha
and other outside authorities.

[RAJYA SABHA ]
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Whatever might be the differences of view on
the composition of the Council, any Press
Council nominated by these persons will be
acceptable to the country and to the
profession. 1 say this as “n old-time
newspaperman of this country.

Madam, I would like to mention that
references were made to Mr. Frank Moraes by
our good friend, Mr. Arjun Arora. Mr. Arora
and I have had many wrangles in the House
but I have always valued whatever he did
because he has got a keen sense of
sportsmanship. I did not say a word about Mr.
Frank Moraes excepting to quote him in one
connection and many remarks wer, made
about him when he i, not here in this Chamber
to defend himself. We might have our own
views about Mr. Frank Moraes but he i a
person who is internationally known. He is
internationally known as a highly valued
journalist of this country and I would not like
an impression to go abroad that this House
holds him in contempt or lack of esteem. I
thought I should say this in my concluding
reply because we have got a special duty to
protect the reputation of these people who are
not here in this Chamber to defend
themselves. I have always borne this in my
mind whenever I made a statement about
body and I have never made a statement
which anyone may call unparliamentary.
Whatever might be my faults. I never make
unparliamentary ~ statements and heated
remarks of the kind of my hon. friend, Mr.
Bhupesh Gupta.

THE DEPUTY CHAIRMAN: Before I take
up the amendments I refer to the remarks that
Mr. Mani has drawn our attention to. I think
those remarks are derogatory and. should be
expunged.

SHrRI BHUPESH GUPTA: On a point of
crder, you can expunge it but .

SHRI P. N. SAPRU: On a point of order.
Madam. I want those remarks to be deleted.
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THE DEPUTY CHAIRMAN; I have given
my ruling and .

SHrRI BHUPESH GUPTA: Certainly, I can
make a submission under the rules.

THEDEPUTY CHAIRMAN: IfThave
given my ruling, I do not think any Member can
question it. (Interruptions)

SHrI BHUPESH GUPTA: I would like to
know under what rule.

SHRI NIREN GHOSH: Why should you
give a ruling without hearing us?

SHRI BHUPESH GUPTA; Under which
rule?

SHRI RAJENDRA PRATAP SINHA
(Bihar); Can we challenge the Chair's
ruling?

SHrRi  BHUPESH GUPTA: Certainly, j
Madam, under the rules we can ask you to
reconsider your ruling. But when you have
given it, tell us under which rule you have
given the ruling. Then we might ask you to
reconsider and if you don't reconsider, it stands.
That is the position. There are certain definite
rules for expunction from the proceedings and I
would like to know under which rule you have
done it.

THE D3PUTY CHAIRMAN: I have given
my ruling and I go to the amendments.

The question is:

1. "That at the end of the motion, the
following be added, namely: —

'and having considered the same, i this
House i of opinion that it is j regrettable
that Government have
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failed to ensure the freedom of the
editors of newspapers and working
journalists to writ, and report ob-
jectively.'"

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

2. "That at the end of the motion, the
following be added, namely: —

'and having considered the same, this
House is of opinion that im. mediate
steps should be taken by Government to
break the monopoly of press ownership
which has resulted in regimentation of
the press and tendentious one-sided
reporting thus nullifying freedom of the
press and undermining the system of
parliamentary democracy.'"

The motion was negatived.

SHri K. V. RAGHUNATHA REDDY:
Madam, in view of the Minister's statement
that he is taking every step to control the
monopolistic tendencies and since he is
promising a Press Council to be brought into
existence which may take up this problem, I
am withdrawing my amendment.

* Amendment Wo. 3 urns, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11-00 A.M. tomorrow.

The House then adjourned at
forty minutes past five of the clock
till eleven of the clock on
Wednesday, the 1st May 1963.

*For text of amendment, See co!. 1453
supra.



